CENTRAL ADMINISTRATIVE TRIBUNAL.
PRINGCIPAL BENCH: NEW DELHI

Of Mo 1A10/38
Mew Telhi, this the 17th day of March, 1299
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Tn the matber of:
b, Shri 0.8.3%hukla /o iate Sh. M.L.3hukla,

R/n &4, E st Mzad Nagar
Delhi - 51,

2. Shirl ALDL&huja s/o Sh. Rama Nand,
20 F-12 Ashok Vinar,

Phase~1, Delhi - 52. ... Appiicants

By Advecates Shirl D.R.Aupta)

Union of India through:

e Inint Jecretary to Bovi., of India
71 Hinistry of Home &ffairs
Hew Do lhi .
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LCLTe of Delhi throaugh
nief Secrttu;y
hah Nath Marg, Delhd.

..... Respondents

(By Advooate: Shri #.3 for B-1 & -

andita for R-2 & R-3).

0 R I E R{DRAL)

delivered by Hon'ble Shri T.M.Bhat, Hembar (1)

el N.S.Mehta, learned counsel for respondsnt

oo L oproduces before us copies of two separate orders
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dated 10.3.1999 pe

aszed by the competent authority, namely,
the Directoi(CPS) in the Ministry of Home Affairs

£
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both the applicants  have been fully sxonerated of  th

SN P -t S T 1w s o) o~ PO B! &
cnarges.  lLeairned counsel for bthe respondenks, therefors

pray that this 04 may be dismissed az having been rendorad

infrustuous.,
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[ 2]
% We, however, notice that no orderg relating
fo the payment of the consequential benefits ﬁuthe shape
of leave encashment and other post retiral benefits have
been passad. Further, learned counsel for the applicants
prays for a direction to the respondents to pay interest @
12% per annum as according to him this is a statulory

right of the applicants under Rule 68 of the PFension

LA

3. We nave carefully considered the
contentions raised by the learned counsel for  the
applicants and the reply thersto given by the learnsd
counsel for the respondents. In our considered view a
time wound direction to the respondents to pay the
applicants all the post retiral benefits would meet the
ends of justice in this case. In case the respondents
fail to pay the consequential benefits to the applicants

thay will have to pay interest.

4. In the event, this 04 is disposed of with &
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iirection to  the respondents Lo pay all the consequential
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benefits of the orders dated 10.3.1999 to the applicants

¥

in the shape of post retiral benefite within a period of
two months from today, failing which the applicants shall
be antitled to interest @ 12% per annum from the date the

aforesald period expires.

5. Shri O.R.Gupta, counsel for the applicants

states That the aforesasid order would not satisfy the
applicants. We notice that in the 0A also the applicants

have made a prayer that interest should be paid to the

applicants if the respondents fail to pay retiral benefits
e




[ 3]
within 30 days  from the date of passing of the order. We
are therefore convinced that the plea raised by the

applicants’ counsazl is not tenable.

£, With this order this 0A iz disposed o

(5.2 BitsWas ) {(T.M.8nhat)
Membar (&) : Mamber (J)
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